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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
Original Application No. 69....... /2025/EZ

In the matter of '
Santosh Singh & Ors. ---------====----------- Applicants

Versus

The State of Bihar & others--------------- Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT DISTRICT
MAGISTRATE, AURANGABAD.

Is as follows:-
I, Sweta Priyadarshi D/o Mukund Kumar Sinha, R/o H. No. E/31,

Vijyapuram, PS-Sarkanda, District- Bilaspur (Chhatisgarh), Pin code-

495001 and presently posted as Senior Deputy Collector, Aurangabad, do

hereby solemnly affirm and state on oath as under:-

1. That I am duly authorized by the District Magistrate, Aurangabad
(Respondent No. 2) in the present case, and am duly authorized and
conversant with the facts of the case to swear this affidavit on its
behalf.

2. That I have read and understood the contents of the application filed
by the Applicants and the subsequent proceedings and orders of this
Hon'ble Tribunal in the matter.

3. That it is humbly submitted that in the present matter it is
necessary to bring some relevant facts before this Hon'ble Tribunal
for its kind perusal and consideration to adjudicate the present
matter in accordance with law.

4.  That it is humbly submitted that as a matter of fact the construction

of Panchyat Sarkar Bhawan is an ambitious and flagship scheme of

tate Government and for which the State Government has decided
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Panchayat providing there all the arrangements and facilities to run
smoothly the offices of the Mukhiya/Sarpancha/Gram Kachahari
and other offices.

5. That it is pertinent to mention here that for construction of
Panchayat Sarkar Bhawanthe Panchayat Raj Department, Govt.of
Bihar issued guidelines time to timefor the selection of suitable land

to construct the Panchyat Sarkar Bhawan.

6. That it is humbly submitted that the Panchyat Raj Department,
Govt. of Bihar has already issued a clear guideline in this regard vide
Memo No. 7583, dated 26.11.2019 clarifying therein that that the
Panchyat Sarkar Bhawan will be constructed at the Headquarter of
the Panchyat, if the land is not available in the Panchayat head
quarter, the other most populated village of the Panchayat shall be
given preference. It is further provided therein that if the proposed
land is Gairmajarua Aamland. The Circle Officer, Madanpur will
issue a
utility certificate to the said land. Thereafter the Circle Officer shall
send a proposal to the District Panchayat Raj Officer in a specified
form and thereafter final decision will be taken by the District
Magistrate with regard to final selection of land to construct the
Panchayat Sarkar Bhawan.

7. That it is humbly submitted that as a matter of fact the village
Ghoradihari is headquarter of Gram Panchyat Ghoradihari under
Madanpur Block and for construction of Panchayat Sarkar Bhawan
at head quarter, the respondent Circle Officer, Madanpur called for a
report from the concerned Halka Revenue Karmchari regarding
availability of suitable land at headquarter and pursuant to that the
required report was submitted by the Halka Revenue Karmchari,

) statmg therein that a piece of suitable land bearing Khata No. 62,
A Jﬂ% No. 493, area- 50 decimal situated at headquarter village-

N/ ' _GhOI\‘adlhal'l Thana No. 853 is available for construction of
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Panchayat Sarkar Bhawan, which is recorded in C.S. Khatiyan as
Gairmajrua Malik, Paratee Kadeem land.

8. That thereafter the respondent Circle Officer, Madanpur issued no
objection certificate on 28.10.2023 and a proposal was sent (along
with N.O.C. enquiry report) check list of Halka Karmchari/Revenue
Officer to the District Panchayat Raj Officer, Aurangabad for further
action.

A true photo copy of letter No. 984
dated  02.11.2023 of B.D.O.,
Madanpur, N.O.C. of Circle Officer,
Madanpur Check list is annexed

herewith and marked as Annexure-'A'.

9. That thereafter a review meeting was convened under the
Chairmanship of District Magistrate, Aurangabad on 29.11.2023, in
which the proposal for construction of Panchayat Sarkar Bhawan at
the proposed land bearing khata No. 62, Plot No. 493, area- 50
decimal of mouza- Ghoradihri (Headquarter village) was approved
and the copy of proceeding dated 29.11.2023 was communicated to
the all concerned for necessary action vide Memo No. 2198/Pan.,
dated 29.11.2023 of District Magistrate, Aurangabad.

A true photo copy of proceeding of
review meeting dated 29.11.2023 is
annexed herewith and marked as
Annexure-'B'.

10. That thereafter the proposed land was approved by the department
and after completing all necessary process, the construction work of
Panchayat Sarkar Bhawan of Gram Panchayat Ghoradihari was

started at the proposed land situated at head quarter village

O /f* ;} radihari.

T'f'x “thereafter the petitioner filed a petition before the District

.‘Magistrate, Aurangabad raising objection over the approved land
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stating therein that the proposed/ Approved land for construction of
Panchayat Sarkar Bhawan is situated within 30 meters of Keshar
river and the same is in utter violation of the N.G.T. guideline.

12. That thereafter in light of the objection of the petitioner, The
D.P.R.O., Aurangabad vide letter No. 97 dated 09.01.2025 directed
the C.0./B.P.R.O., Madanpur to get the matter enquired as alleged
by the petitioner.

13. That pursuant to that the Circle Officer, Madanpur/B.P.R.O.,
Madanpur along with, concerned Halka Revenue Karmchari
conducted spot enquiry jointly and during the course of spot enquiry
it was found that the construction work of Panchayat Sarakar
Bhawan is going on over the proposed/approved land bearing Khata
No. 62, Plot No. 493,area- 50 decimal of Mouza- Ghordihari, which is
situated at more than distance of 100 feet from Keshar river and it is
free from water logging.

Accordingly a joint enquiry report was submitted by the Circle
Officer, Madnapur and B.P.R.O, Madanpur to the D.P.R.O,,
Aurangabad vide letter No. 228 dated 08.02.2025 of Circle Officer,

Madanpur.

A true photo copy of letter no. 228
dated 08.02.2025 issued for the office
of C.0., Madanpur is annexed here
with and marked as Annexure-'C'

14. That in light of the complaint of the petitioners the measurement of
the land in question bearing Khata No. 62, Plot No. 493 of Mouza-
Ghordihari was again done by the Anchal Amin on dated 24-09-2025
in presence of Halka rajaswa karmachari, Police officials and

villagers and after measurement it is found that construction work of

,v chayat Sarakar Bhawan is going on over the said plot no.493 of
}I\{hat:é no. 62 areaS0 decimal, which is at the distance of more than

00 f:eet from the bank of Keshar river.
* f
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A true photo copy of measurement
report dated 24- 09-2025 is annexed
herewith and marked as Annexure-'D'

15. That it is pertinent to mention here that the petitioner no. 1 Santosh
kumar Singh had already preferred a writ application in the present
matter before this Hon’ble court vide C.W.J.C. No. 1453 of 2025,
which was already withdrawn by the petitioner and accordingly writ
petition of the petitioner was dismissed by this Hon’ble Court vide its
order dated 28-01-2025.

A true photo copy of order dated 28-
01-2025 passed by the Hon’ble Court
in C.W.J.C. No 1453 of 2025 is
annexed herewith and marked as
Annexure-'E'

16. That again the petitioner and others filed a writ application before
the Hon'ble High Court of Judicature at Patna vide CWJC No.
.......... /2025 seeking same relief(s) in which a counter affidavit in
detail on behalf of the state respondents has already been filed
before this Hon'ble Court giving therein full details with regard to
step taken in the present matter and the same is already sub-judice
before the Hon'ble Hight Court, Patna for its final adjudication.

17. That from the facts as stated herein above it is obvious that the
petitioners have filled the present application before this Hon'ble
N.G.T. for the same relief which is not permissible in eye of law, as
the same issue is sub-judice before the Hon'ble High Court of
Judicature at Patna for its adjudication.

It is also evident that the petitioners have tried to mislead

the Hon’ble Tribunal by placing wrong facts.

. O"\ &? a{it from the facts as stated hereinabove, it is obvious that the

-

\ al[®gation of Petitioners is far from truth and the present petition has
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obstruction in development work i.e. construction of Panchayat
SarkarBhawan.

It is also obvious that the construction work of Panchyat
Sarkar Bhawan is going on over the approved land, which is suitable
and undisputed.

That it is humbly submitted that the construction work of Panchayat
Sarkar Bhawan at the approved/selected site is in its final stage and
the maximum part of sanctioned amount has already been expended
in its construction.

That the statements made hereinabove are true and correct to the
best of my knowledge, information, and belief, derived from the
official records of the Board and the inspection carried out. No part
of it is false or misleading and nothing material has been concealed
therefrom.

The statements made in the foregoing paragraph nos. 1 to 19 of this
Affidavit are true to my knowledge and best of my belief and
information derived from record and the rest thereof are my humble

submissions before this Hon'ble Tribunal.

Bkkleah —0e . 4\5/\“;,

B N+ 107012 o
o7/ 03| 234 Deponent

Solemnly attirm peivis i
Stuska L2 WS}V
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VERIFICATION

Verified at Aurangabad on this OFth of March, 2026. that the contents of
the above affidavit from paragraphs 1 to 19 are true and correct to my

knowledge and belief, no part of it is false, and nothing material has been

concealed therein.

b’b\“’é

Deponent

Sole ]
Swwy .yf‘:rm betore 4,

~eYadarcly

D ETTY": SN

ldentifigd by;....f.;‘.‘.“,jj'&k




e i o .

U el X

REIAS

e
ggﬁm%m TREUS BT USIIGIY, i Ho-pa31018095 |

.'f—')a—bdo.mndanpur@gmnll.com

h AR I { Igl' 3“{ ”ala| WoJﬂ?o?ﬂa')Fr—bdo.madonu-nlh@llc.ln
Qalcttd

wHiE— G g feei®— 09— L1 -3, .

T | ‘ o
Han 7,
SRIRITEI |
, 'o) wm— Wq'ﬂ‘“ﬁf@@.'mﬁﬁmwwmﬁﬁmmqﬁfﬂ
a@@ T HY AN S e B ae Al ¢
A X Gt @, Uie—975 RHiP—31.10.2023 -' ‘
SBIRIg

memmmmﬁ—m@ﬂ%ﬁﬁm
Wﬂm%ﬁﬁw%@@zﬁrwaﬂ@mmﬁww%l

gﬁ:_mmﬁwwﬁ.@_ﬂﬁ@ﬁm a%‘r-a’afi’r"
trﬁr%ﬁfzﬁrsgfauaa‘:waxwﬁ'mmww%l E

wrex gaef | ,
Z”“} GEREY ﬁt{% frgaraTe
o +\\\ '\.,'.‘. :
BRSCAEREERS 1
- AR 1
'\

p:\ghora dihri panchat sarkar bhawan bhuml chayan.docx SR
I LY




== § L N
e _AmmeRive - B :
(UEIRERERIC) .
TRV IRIR, AR - 824101
’4 : dpro-au-blh@nlc.in @ http://www. aurangabad.blh.nic.in’
s e sEN (TovoRo), Rrer Teiter, slamars ) seaear ¥ R
29.11.2023 Bl WIS _UdRd IRGR_@A_Frfv A wdfa wafearers dod @y |
maﬁﬁ:_ . T v e e e o e o
- SuRufd- OOl @ IrgER
A G
wver e dare <o wefeR), sikars g1 garar & frerta g
TeTTet ) S 202 €, AR Y @ 58 UM vaEEl § GAEd R A BT PEir e
Ww%w%@zgmmﬁmﬁﬂwmmﬁﬁwmm%aww
T gt § T WRER WaA iy 3 4t @) Wefy weE @ g, R e
vq fAfaer o1 1 far S e B |
1. 99 99 gy 33 UM TERE ¥ verd WReR qad FEfT 8 07 el @ B 10 g
i TS @ S Qe TR/ JE gard No JEIaR) /T e | urd
T3 2 | Tl ST S Y R Mveve @ oM W wer 31 ) Reifir Frered 9 -
o [ e B e [ea [T e KOV aited Ftiy ol T (G
) e e LB E R £l 3 Sol
.O,_ SRR i . '., ‘ K 3 L
ij."-YK P 5 ¥ It ! A e i3 }4‘-\"5&\'\'»
1 & qerae | 930 | 193 | 703 | sodlo | ® | @ | ® | & | & | @ qj%q‘:;?q
< =
5 gf¥aHt dar@n | 975 [ 732 | 4026 | e [ o | @ | & | wf | o | @ qjg%
3Wmm8536249350ﬁoﬁﬁ3ﬁﬁﬁﬁ3§;
4 aficitr | dwgem | o4 | 106 | so6 | sodto |-® | ® | & |-@ | & | = ﬁ:mm
3ira¥t
5 s | wrdEr | 313 | s6 | 160 | sodo | ® | W | ® | @ | & | = ﬁ;%’”“
' 11 Slo
. et
- ° . . . . ! oHoHTo &T
6 | darwT diy gy 1os%%§??§omﬂmﬁm amm—mgaﬁ
¥ | wrarE
' @Y T
. &2
7 aferar aferar | s25 | 138 | 398 | sodte | & | ® | ® | 8 | &t :;f‘i:;
W N v < o 0.0 o
8 arar frezay | 467 | 92 | 1001 | s0¥t0 | ® | ® | ® | & | w ﬁqj?ﬁ“a?ém
9 | N G FHY 28 | 160 | 3401 | 50€00 | ®f | ©f | ® | € | & | qj_;,q:;gq
2430
ch
384 | 912 | 26%0 ToHoNTo ‘Lm @1
10 | @mTa pC| iq 731 | 38 | 505 | 4o | B [ ® [ ®F [ & [ € [ # | wh ddw| g oan
56 | 916 | 10da va Xy | gdard
oI
sl

Sudtad @ TR Ba 10 uxaral @ WAGRY warr @ wiy i



, 29 -
/e 2. s o, oVt T il frar o & s R @ A 9 TR D A
/ :ﬁﬂﬁmmmemmmmmwmmmmmmmgﬁﬁw :

T ‘ .
y

(orqurerT— dfee IR, sy / Rrer gEr@d e
YeETRter), INRETR) , ;

vw*M«wws\mmmfﬁww%mmwmmrmﬁnmmu%wmmm«%mmp4M
' Waawnsﬁoma@wmm‘mlm_ma}mm- , 56,
To— 595, 916, XTI~ 240 Y w1 T W HRATY Afaer DA RIRe HY | _
(arquTer— aiwed SIr@R), AR/ IHYIS /A
wTETl, JIRER)

4. Rl P, <o & AT e, B e, SN a1 e fam

Sar € 5 @a 10 v S el deen wwn 2q/doﬁoﬂo—9—56/zozo/4ae1/q‘o'ﬂo, feTid

03.05.2023, BTV Wi 5767 /oRo, Rl 24052028 T AT 8354/ GRIe, f=i® 30.08.2022

T THIT 6733 /TGoRlo, AT 16062023 B anvm ¥ fafed A B dimd A gL AP

AT~ < ferd maallhaslil qEs qarad

gT\Tf wfﬁa:l?/glaﬁm aftraar,  wileglodifo
o, Bl wHed, JRATENR)

C siq ¥ GRS Yo% B ey wE B T | '
- édl(-
Rrafrerl,
L IERICIC
amie— ELAS..... /Yo, ﬁqm-"“’”“]wm

wfefem— wmamm/wﬁmmmmww.mﬁmﬁ
e vd omavEd FRAE ©g M|l
gferferfa— Wqﬁ]ﬁﬁlﬁaﬁﬁ@i/mﬂﬂﬁwwaﬂa@?ﬁmﬁ%@ﬁﬁm
wferferfa— ﬁwwﬁmﬁ,aﬁﬁmaﬁwﬁ@mmm%gaﬁm
TR R gaE, sk B et A | ' .
fafem— o Rl @ il we B gEe U9 e SR v M|
Il
Rrenitrag,
:sﬁ‘\"may:>

i 2V /do, i), /L., / 2023

Sfafaf—  omga, ST USSP WER e A |

afifafi—  we e, Gard) It R, fER, TeT @ AR et i |

Riren ,
NIPICICEE



U,
3rger arferery
AGAYR, RIS |

Jar #, |
Rretr v=mrad e UG
SRTETE |

fyvg :—  WeAYN_uWvs Icrid UHT_ Y= Hefeed 4 vard IRBIR
qe T Hee @ d4e A |

T - WIS UHih— 97 farid— 09.01.2025
9T,

mﬁﬂﬁﬁmmgmﬁmqa%@uﬁm%ﬁsmma
m@mﬁmwmmﬁmﬂmﬁmmmw
CHIEEI HQﬁgQWQId(dWEﬁWQWWﬁW%Wle
Go— 853 @ AT Wi—62, TR Wo— 493, HA— 050 UHS YA |G Wi H
o TR, e A Fem § Rl dEd ST WSh, Serv—
e e, [a-fe gaw @ 74 dReE-fvs § R deed ReR HaT
TeTery <IorRd T W T A O W E S R A TR @SS |
qod & T Rl o & SI— STeled, JMER, T4 | 100 WiT B QA | AfAD 7

e Eel wA |
. EREIREINE
. P , |
%\go’l’ & |
. 2~ [
URUE GErgd TS YeTerd 3iTrel 3ffe

AR (ST | AR (BN |

VO, w28 ' )






A3~%q¢~ ‘e’
—_—

IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No.1453 of 2025

Santosh Kumar Singh Son of Shatrughén Singh, R/o Village- Dadhpi, P.S.-
Madanpur, District- Aurangabad.
...... Petitioner/s
Versus

1.  The State of Bihar through the Principal Secretary, Panchayati Raj
Department, Govt. of Bihar, Patna.

2. The Divisional Commissioner, Magadh Range, Gaya.
3. The District Magistrate, Aurangabad.
4. The Block Development Officer, Block- Madanpur, Dist- Aurangabad.
5. The Circle Officer, Block- Madanpur, Dist.- Aurangabad.
6. The Mukhiya, Gram Panchyat, Ghodadihari, Block- Madanpur, Dist.-
Aurangabad.
7. The Gram Sachiv, Gram Panchyat, Ghodadihari, Block- Madanpur, Dist-
Aurangabad.
...... Respondent/s
Appearance :
For the Petitioner/s : Mr. Makardhwaj Upadhyay ‘
For the Respondent/s  : Mr. Standing Counsel 11
CORAM: HONOURABLE MR. JUSTICE RAJESH KUMAR VERMA
ORAL ORDER
2 28-01-2025 Heard the learned counsel for the petitioner and the

learned counsel appearing on behalf of the State.

2. Learned‘counsel for the petitioner seeks permission
to withdraw the present application.

3. Permission, as prayed for, is accorded.

4. Accordingly, the present petition stands dismissed

as withdrawn.

(Rajesh Kumar Verma, J)

Ranjeet/-
Ul [
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